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v none appearaed for the appli
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apportunity.  and morecver, anh Interim  order

24T L2007 issued by this Tribunal that any sal

appolntment  made on ths basis of

and  Zl.s.2002  for  ths

Constakle MMountad) shall be subject to  the
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posté of

patoome  of this 08, the 08 Is disposed of in terms of

Fule 1% of the Centiral Sdministratbive Tribunal

(Procedure) Rulss, L1987,
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2. Ma Tor Jjoining together is allowed.

A Applicants, in this case, have challenged

the result  of  btrade taest announced for direct

recrultment  for the post of Constable (Mounted) in-

Deelhi Police and  have soaught  guashment of the
Examination as well as the final selection and sought
issuance of directions to the respondents to conduct a
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4., fpplicants  have applised for the post of
Constable (Mountedy in Delhi Polics, advertised by the
raespondants and  have beepn called for Physical
reasurement  whioch they gualifisd and were called for

i he rade-test conducted Trom 10.4.200%2 to 21.5.200%2

which included approaching to a8 horse, saddling and

Briding., MountSdismount, Walking, Trot without

stirrups, Canter without Stirrups, Hurtles ste. for

5. d#s per the applicants, they hawve pearformed

in  the aforesaid tast in to
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those who ocould not gqualify the bazsics and  were

hopeful of selachion and Tor final interview.

& It is stated that 17 candidates have been
ocalled in. the lHLwP““W but the applicants were not
s@lacted. Their contenticon is that their namas  did
ratk fiuurc in the list of qualified candidates, They
O%P*ﬂuméajfnai the constitutional provizions ahd
transparsnt iteria  haje not been followed in the

process condguctad by the recruiting suthorities.
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TImmediately,  they repressnted to the respondent
malpractices adopted in the selsction which wasz

direct supervision of the QOP.

7. Gpplicants counsal contaends

T

uncgualified performancs of few candidates those
beaen not gualifisd the minimum reguiremesnt of

Test, are shown to be selected for the

oonducted  was not free from corruption and mala

Applicants  who had got highest qua ]nylng marhks

not be given furthser opportunity due to their owve

In nutshell the applicants have challenged
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for

roobbes

that

have

final

interview. 't is  also stated that the trade-test

Tole,

Wk 1dd

roage.

Ths

rec

counsel for respondents contended that recruiltment for

the post of Constable (Mounted) is held under Rule 16

of  the Delhl Police (Appointment and Recruitment)

Rules, 1930 and as per Standing COrder No.2e2

advartisemaent Ffor the six posts was  issued.
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pon 1297 2ligible candidatas warse sublected  to
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candidatas including applicants W cles e e

ing Shility Test
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gualified For Mo
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consisting  of &0 marks for 9 items. accordinglw, the

Commissiongr  of  Police, Dalhi nominated one D

[

ard

e ACE as manbers to conduct the Morse Riding ability

Test (Trade Test), which was conducted durin

?3

pariod fFrom  10,S.200% to 21.8.200%

g
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The resullt of

which was declared on 3.7 .200%, It is stated that L7

candidates were declared qualified as per their

merit

in  the respective categories and wersg interviewed ang
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the Final result was praepared  and declared  on

18702008, whersin  six candidates including thres

genesral  and  ons OBC, one SC oand one ST have beasn
selected
e It is stated that the procedures adopted in
the trade test and The entire selection was  in
_ ' S
consonance with  the rules and standing order ithred
without any iote of unfairness or 1llegality.
4N ~ 7 E -4 : n -
A0 %3 The applicants, as ot Lhair
performancs,  ocould not gualify and dttain the merit,
- . . .
the candidates, basad on the merit list, have been
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callaed Tor interview and on ngqrtJhlﬁmad in  the
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tion, it 1z nobt  opsn for  them to allegs

alitis or mala Tides as  the trade test was
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completaed in Tair and bransparent mannear

11 e have carefully considersd the rival
I,

contentions of the partiss and perused the material on

record.

12 Apex Court in Madan Lal w. $State of J &

W, 1995 300 (LAS) Viz observed as follows.

fwfmr y claaling w

ith this contention, we
iew  the B

liant Td-i that the

& well &z tha contesting succssaful
baeling respondsnts csrned uureiny WE &

ail runnd eligilkle In Ltha light of marks obtalned ’n
the written test, Lo be dgible to be called for ors
intnPV“%w“ Up s this stage therse 1z no diﬁpute
betwesn Lhs 2. The petitioners also appeared st
the oral int=ru' conducted by the HMenbers concaerned
of  the Commiszsion who interviswed the petitioners as
a3 hhe contesting respondsnbs concernecd, Thius
setitioners tﬁﬁk a wochance to get themselw
ed  al  the *11 oral interview. Ol  beca
did  knot i themselvas  to have emurg .
sftul  as & resulb of btheir combined performancs
ut Wi I tten :L and oral interview, thsey have
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Fi.ed this petitimn" It is now well settled that if a
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candidate takez a caloulasted chance and appsars at the
intervisw, then, only becausse the result of  the
interview is not palatable to nim, he  cannot  turn

raund  and  subseguently conbtend that the process of
interview was unfTalec or the Sslesction Commithes was.
nat propercly oconstlouted. Irm the casa of Om  Prakasn
shukla it has been clearly laid down by a  Besnch  of
three  learned  Judgss  of bthis Court that whan ths
petitioner appeared at the examination without protast
and whan he found  that he would not  sucocesd I
examination he filed a petition challenging the said
mxamination, the High Court should not hawve  grantsd
ary relief to such a petitionsre.”

1%, In  the light of thse abowve ratic, a
candidate who participatsd in the selsotion )
pestoppel e fraom ochallenging tha same  unlass e
establishes that the selection is  witiated [e3%

mala Fides or is held in derogation of the statutory

U les.

14. B we Find that the sselachion haz  been
eld  for the post of Constable  (Mounted) was  in
acocordance with Rule 1é& of the Delhi Police Rules,
1980 ibid and as p@r:ﬁtanding Orcer Mo.242, applicants
who  hawe  participatad in the test, aftser declaring
phyvsically fit, hawve Falled to attain the merit, in
comparizon ko thoss who have found their place in the
list, and have mizerably falled to estabklish any mala
Fidas or any illegalities or irregularities in  thes

selection by the respondants.
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conduet af
15. In tThis vwiew of the mather anca in  the
Tight of the decision of the Apew Court, the 0a is

berett of merit and we do not Find any infirmity in

the sselecthion process by The respondsrn: i bhe post
¥ R ¥

of  Constable (Mounhed), the 08 is Te]
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Member (J)



